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IN THE CENT RkL ADNINISTRTIvE TRIBUNAL 

AHDABAD BENCH, kI-INEDABAI). 

	

ij 	'1 

/ 	 kpp1iartL). 

Idv. fr the 
petitioner(s) 

) 	 Versus 

Rndt (s) 

dv. for the 
Respondent (s) 



O.A.ST.NJ. 16/9 

pDl1CdJt to reve 3ffice Dbjecti3n5 withn three 

a1irg which natter will stand dismissed. N 

date will be ciien. 

.1992. 
	 Jidicial ember 



O.A.ST. 163/91 

11 Date 	11 	Office Report 0 RD 
- 	- 	 -•1 - 
25.2.1992 Mr. Raval for Mr. Trivedj learned 

advocate for the applicant submits that 

applicant will remove office objections 

within two weeks. Hence time is given 

, to 3rd March, 1991 failing which the 

- matter shal stand dismissed. 

I (,I 

1' 	L 
(R,c. Bhatt) 	 (M.Y. Prjkar) 

Member (J) Merrer (A) 

*Kaushjk 

O.A./119/92 

13.4.1992 None present for the applic3nt. 

Hence the mattei: is adjourned to 22.4.1992 

(R.c. 	Bhatt") 
Member 	(J) 

II 	 t 

*Aflj 



A.R.]Bhatt, I.P.S., 
District Superintendent of police., 
Kheda. 	 ...Applicant. 

Advocate : Mr.M.J.Trivedj 

Versus 

Union of India and ors. 	 • ..Respondents. 

Advocate : Mr.R.J.Oza ) 

ORAL OD ER 

O.A.NO. 119 of 1992. 

Date : 22-04-1992. 

Per : HOn'ble Mr.R.C.Bhatt : Member (J) 

None present for the applicant. 

Hence the application is dismissed for default. 

R.C.Bhatt ) 
Member (j) 

Al T 


